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C.n.N0, 1004/92,

BEJ. V. EF}#

1. Geeloglcal Suruey of. India Empleyees’ '
Association (Racognised by Goverament ’
of India) G.S.I. Complsx, Bandlaguda,
Hyderabad-500 060.

(Representsd by its General Secratary. _
' Y. Habel) | , |

2. A, Lakshman Ras

3. RP.Yadaish

4., B.Anjaiah

5., A.Christidas

6. P.Ashok Kumar

7. - M. Krishna Rao

8, 8. Maheswar "

9, D,Resmash

10. Laxmi - : - | _

11 Mo Lalitha . ' : o Applicants.
~

ANB -
t. Union of India rep. by its
Sacretary to Government, )
Ministry of Steel & Mines, :
Dapt. sf Mines, Sestry Bhavan, .
New Delhi.

2. Directer- Ganearel, Gaalagical Survay -
'nf India, 27, Jauaharlal Nshru Read, Calcuttn-16.

e a TR

3. Dsputy Ditaetérnccnaral” FSI ‘Sougharn Reginn,
H“"\v"t}SI“-i:am|:;1‘ls)r“-Blim:!lJLat:lu|:1:A“‘-Hyde:rilbat:! 60.. .. Respondsnts.
COUNSEL FCR THE Applicauta«: SHRI _ M.aurendar Rag.

Counael for the Raapundantake hanN R SE&:rag.}Sr.CGSC.

*

_ CORAM:

HON'BLE SHRI JUSTICE V.NEELZDRI RAQ, VICE CHATRMAN
HCN'BLE SHRI R.RANGIRAJAN, MEMEBER (ADMN.)
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0.A.NO.1004/92.

JUDGMENT Dt:27.9:95

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAQO, VICE CHAIRMAN)

Heard Shri M.R.,Devaraj, learned standing ceunsel

fer the respondents.

2, This OA was filed praying fer declaratien that the
respondents are beund te fellew their ewn O.M}No.49014/4/
90-Estt. (C), dated 8.4,1991 (Department of Persennel & /
Training) and?further declare that the cases ef the applican%f
shall have te be censidered fer regularisatien as Greup-D ;
empleyees basing en their applicatiens in pursuance eof
the Eircular Ne.7190/A,12024/14/89/17-A, dated 30.8.1991 .
by helding that nen considerafion of their cases as per the
abeve OM and the circular, is illegal, arbitréry and discri-
minatery and therefere viiative of Articles 14 and 16 ef

the Constitution of India.

3. The first applicant is the SsEmraixEmrrmiuxyxsf
thexEmpisyme GSI Empleyees' Agseciatien while the applicants
& 2 te 11 are seme ef the members of that asseciatien,

They andrsome ethers filed OA 162/91 praying fer directien
te the respendents te regularise the services of the
contingent werkers whe were empleyed after 20,3,1979 with
immediate effect in any ef the suitable posts‘in Greup~D
categery with all censeguential benefits such as senierity,
arrears ef pay and allewances, prremetien; etc.. That OA was
dispesed of by the erder dated 25.8,1992, Raxx In para 6(5)

of this OA, it is Jalleged that the respendents did net
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To

1. The Secretary to Govt.,
Union of India, Minitry of Steel and Mines,

Dept.of Mines, Sastry Bhavan, New Delhi.

2. The Director-General, Gedlogical survey of India,
27, Jawaharlal .Nahru Road, Calcutta-16.
3. The Deputy Director-General, GSI Southern Region,
GSI Complex, Bandlaguda, Hydeérabad-60.
4, One cdpy to Mr.M.SurenderRao, Advocate, 17
L Dilsukhnagar, Hyderabad.
5. One copy to Mr, N.R.Devraj, 'sr.CGSC.CAT +Hyd .

-'171;9_, Kamal anagar,

6. One copy to Library, CAT ,Hyd. 1

7. One spare COpY.
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bring te the ncticekthat they already called fer applica-

tiens frem the appliqants by their circular Msm dated

30.8,1991.

4, It may be neted that Ln effect, the relief claimed
in OA 162/91 and this OA is thlx feor regularisation ef
their service as centingent empleyees in Greup-P., If any
fact existing by the date of dispesal ef the earlier OA
was net breught te the netice ef the Tribunal, the remedy
is enly by way ef filing a Review Applicatien and net by
filing anether applicartien under Sectien 19 ef the '

Administrative Tribunals Act.

A,

S. Hence we find that this OA is net maintainable
and as such it is liable te be dismissed., But this erder
of dismissal dees net debar the applicants te file a

Review Applicatien, if se advised.

6. - In the result, this OA is dismissed as net maintai-
nable, The applicants are free te file Review Applicatien

in OA 162/91 en the file of this Tribunal if they are se

advised. Ne costs.47

(N~ N IS
(R .RANGARAJAN) | (V.NEELADRI RAO)

MEMBER (ADMN.) ‘ VICE CHAIRMAN

DATED; 27th September, 1995,
Open ceurt dictatien. }
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. IN - THE CERTRAL ADMINISTRATIVE TRi2UNAKL

HYDERABAD BEWNCH AT HYIERABAD

,_/ . .
THE HON'BLE MR.JUSTICE V.NESLADRIEAD
- VICE CikIPFMAN

AND

THE HON'BLE“MR.R.RANGARATAN :M(A).

DATED: ) )- q-1995

| ORBERAI UDGMENT

t? .IA.NO._ | DOH&E\‘}/

1\‘1 lﬁ&o/R.}L./c'lﬁqNot

T.h.lO, ... (W.p.No. }

Admitted and Interim directions
Issued,

Allowed. - _- .
Dispose@l of with directions.

Dismissed.

Digmissed hs withdrawn.
Dismissed |for default.
Crdered/Rg jected.:

No order as to costs.
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